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All India Post3 l Employes Union 

G.James, Postman, Taèiepa.11i Po.Cuntur Ot, 

BL.V.Prasad Babu, 	 ,. Applicants. 

Vs 	I 

Union of India Rep. by Director 
General Posts Department of Posts 
New Delhi - 110 001. 

Postmaster General. A.P. Eastern Region, 
Vijayawada - 520 002. 

3, Senior Superintendent of Post offices, 
Guntur Division, Gurttur - 522 007. .. Resondentt_ç_ 

cCounsel for the Applicaits 	:Plr. P. Rathajah - 

Counsel for the Respondents 	: rnr. N.R. Devaraj,Sr. CGSC 

C OR AM 

THE HON'ALE SHRI JUSTICE V. NEELADRI RAO 	VICE CHAIRMAN 
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O.A.No.1069/93. 	 ! 	 Date: 

J U D G M E N T 	II  

as per Hon'ble Sri R.Rangarajan, Member(Admiiistrative) X 

Heard Sri P.Rathaiah, learned counsel for the applicants 

and Sri N.R.Deva Raj, learned Standing Counsel for the respon-

dents. 

This O.A. is filed ptaying for a direction to the 

respondents to pay H.R.A. and'C.C.A. to the applicants from 

1.1.1986. On the basis of the averments made'  in the OA., 

it has to be held that they are claiming HRA and CCA at the 

rates applicable toVijayawad& Municipality. 

The 1st app.z.1can 

Union of Postman, Class-IV and EDAs Mangalagiri Branch and 
the 2nd app.LLcani 	, 

- 	F 	 -- 	 'f€fce.S - 
Guntur District.- <The applicants-  are -working in -tC.C.wotWo 	- - - - - 
- 	- 	 - 	

JnttcrL-inK.C.Canal 'village which 
is within 8 Kms. from Vijayawada. fleiA?jnTccr--n------_ 

at the rates applicable to tiJayawada wee 1aiready paid to 
the applicants upt. 

- 	 - - 
	Ca.. 44i nerjod 

from 1.1.1986 the case is tken up for seeking dependency 

certificate from the Distrit Collector, Giintur to the postal 

Tt__1.cDjnqtioffice situated at tC.O.Canal village 
at the rates applicable tolVijayawadá. 	------- 

It is rknw statad that direction4 to pay HEA & CCA 

to the staff of ICC Works Post Office is no 
I 
t yet given by 

the Director General, PostJs as necessary dertificate was - not 

given by the District Collector, Guntur. 'Now, it is submitted 

Gunturor—tum-i-shing the 'dependency 
	trict Collector, 

'4 
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prescribed by the Ministry of Finance. Governmentf die 

New Delhi and the same wUI b hjge4- 	submitted to the 

1st respondent shertJt 

in view of the above, the Director General. Posts 

(1k-1) is directed to issue neceSsary letter in regard to 

payment of HRA & CCA at Vijayawda rates to the postal staff 

posted at K.C. Works Post office with effect from 1.1.1986. 

The time for compliance is threó months from the date of ' 

receipt of this order by the 1st respondent. 

The O.A. is ordered acordingly. No costs. 

( R.Rangarajan 
Member(Admn.) 

( V.Neeladri Reo 
Vice Chairman 

--- 

:4 	 Dated 	 ) 

- ± 	
I 	 I 

6th. 	 iputy negitrWfthtc 

To 

The Director General Posts, I 	t Ipt.of Posts. Union of India, New 11hi. 

The Postmaster General, A.P. #astern Region, 
Vijayawada-2. 
Ity 

The Senior Superintendent of Post -Otfices, 
Wuntur Division, Guntur-7. 

One copy to Mr.Pjtathaiah, Advovate, CAT.Hyd, 

One copy to Mr N.R.Levraj, Sr.CGSC.CAT.H~d. 
One copy to Library, CATHya. I 

One spare copy. 

pvm 	 - 

...s 
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THE NON' I3LE NR.JIJSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

THE HON'BLE MR.A./3.GORTI-II : MEMBER(AD) 

THE HON' BLE MROtCCHANDRASEJ(IJR PEDDY 
MEMBER(JUDL) 

/ AND 

THE HON' BLE MR.R.RjJGJJJflq : M(ADNN) 

)ted& - -4994 

EWt1JWMENT 

.1% R.A./C..No. 

in 

O.A.No. 	
I 

T.A,.No. 	 (w.p. 

Admifred and Interim Directions 
Issu d. 

Allowd 

Disposed of with directiots.Itr 
ai gum..  

Djsnjssec7

as Dis4ssedithdran 

Disnfssed for Lefault: 

Rejced/Ordered. 

No order as to costç 




